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This review application is directed against 

our judgment dated 3 ,8 .9 2  in O .A , No. 96 of 1992.

The c?se was heard and di^cjsed of after hearing the 

courrsel for both the parties and táking into 

consideration all the relevait material on record and

arguments. There is no questlon of sitting in appeal

over our own judgment and the review application is  

more i n t h e  natute of appell|ate jxirisdiction. The so 

called representation of th¿ applicant and the

instructions issued by t he department were duly

con sidered and due consideration was given to the

applicant* s representation* br the Railway BOard
I

d  rcular, There is  no error jnuch less apparent on the 

face of the record. I
2, There is  no merit in tlhe Review application and

same is  dismissed, 

Lucknow; Dated

U y

V .C .


